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- 
West Bengal Act XXXIV of 1973' 

THE WEST BENGAL AGRICULTURAL 
CREDIT OPERATIONS ACT, 1973. 

At1 Act IL) make provisio~is for facilirnri~lg r~griciil~irrnl rlcr~eIn[~t~~etlt 
ri~rarrgll credif rrgerrcies. 

WHEREAS i l  is expedient to make provisiotls forfacili~ating agricullural 
devclopmenl lhrough credit agencies and for WJtiCTd connccled therewith; 

11 is hercby enacted i n  rheT~vcnry-fourlh Yearofthe Republic orIndia, 
by Ihc Legislalure of West Bengal. as fo1lo~vs:- 

1. (1) This ACI may be called thc West Bengal Agricul~ural Credit Shon iirlc, 

Operations Act, 1973. cxlcnl and 
comlncncc- 
mcni, 

(2) It cxlends to [he whole or West Bengal. 

(3) This scclion shall come inlo force ar once and the rcmnining 
sections shall come into forccon such dare or datesand in such areaorareas 
as [he Slaie Government may, by notification in ~ h c  Oficic~l Gazerre, 
appoinl. 

2. In [his Act, unless the context otlienvise requires,- Dcfinitinnc. 

(a) "ngricul~ure" or "agricultural purpose" includes making any 
land fir for cultivation, cuIlivalion of land, improvernen~ of 
land, devclopmenl of the sources of irrigation, raising and 
harvesting oC crops, pisciculture, sericulrure, horticulwrc, 
Carestry, animal husbandry, dairy farming, seed Ijrming. 
piggery, poultry farming and also includes storngc. transport 
and marketing of agricultural producc, the acquisition of 
machineries and implements for agrjcullural purposes and 
such other purposcs as the Sla!e Government may, by 
notification in thc Oficinl Ga:elle, specify; 

(b) "agriculturist" m a n s  n person who holds land lor any 
agricul~ural purpose or who is engaged in agricullure and 

- includes a bargudar; 

(c)  "co-operarive society" mcans a co-operalive society registered 
Bcn. ~ c t  under h e  Bengal Co-openlive Socielies Act, 1940, and 
XXI of 
1940. includes a co-operalive land mongage bank; 

(d) "credit agency" means- 
2 or 1934. (i) a bank included in  the Second Schcdule to the Reserve 

Bank of India Act, 1934; 

'For Stalcrncnt or Objccrs and Rmons, see thc Culcrrrra Gn;ctre. htraordir~ury, Pal  
1VA orrhc 27th March. 1973, page 858(d): roc proccfdings ofthc \Vcsr Bengal Lcgislarivc 
Assembly, see the proceedings or tlic ~~lccring or lhar A~ctmbly l~clcl on 5th April. 1973. 





TIIC WPSI Bct~glll Agricriltrrml Credit Operrt1io11.5 
Acr, 1973. 

I. Notwilhsranding onylhinp contained in any o~ller  law ror the time Ez:zilb *: 
bcing in force or in any cuslom or  ifsngc having the force of law. i t  shall okhcr 
be lawful for an agricul~urisl 10 creale n charge on rhc mavnblc property 1noi'3b1t 

prlqxny in 
owned by him or  on I he crops raised by him, slanding or olhcnvisc or othcr r,,,,, 
producc from land cul~ivnred by him, to the exten1 of his inrerest [herein, cltdit 

ngclicy. 
in f~vour of n crzdil ngcncy notwithstanding tha1 he may not be [he owner 
of the Iattd on and from which lhe crop is raised. 

5. ( 1 )  Notwithstanding anything conrained in any orher law for the Priorily nr 

lime being in iorcc, where dillercnt mortgages or charges iinve been 
{ ~ ~ ~ f l ~ ~ ~ c s ,  

execu~ed by ail agricul~urist in respeci of the samc land both in favour of 
a credit agency and in favour ofauy person then thc morlgage or charge 
cxecurcd in favour of acrcdit agency sl~nll have priorily ovcr thc morlgnge 
or chnrgc in riivour of such pcrson irrcspectivc of ~ h z  Cac~ wlvther thc 
morlgngz or chnrgc in favour o f ~ h c  crcdi~ ;Igency tvrrs executed before or 
afler the d a ~ e  of [he mortgage or charge ia rnvoklr of such pcrson. 

E.rpIcrr~nriotr.-I~~ [his sub-seclion the word "pcrson" shall 1101 include 
thc State Government or any co-operntiue society. 

(7) Whcrc in rcspcct of tlic same I:md diit'erent tnortgages or chxgcs 
have been execuled by an n~riculrurisl i n  ~ L J v ~ u ~  of,- 

(i) Lhe Stare Government, 

(i i) a co-opentiue sociely, aud 

(iii) onc or morc crodit egcncics, 

such lnortgagcs or chargcs shall rank for priorily in accordance with thc 
respeciive d a m  of thrir cxccution. 

(3) Norwiths1;lndilig aiiyrhing contail~ed in any othcr law for rhc time- 
bein5 i l l  forcc. whcrc dificrcnt momgages or cl~arges I~nv'e been cxccutcd 
by an ngriculiuris~ in rrsprc~oTLhc snmc land forobtaining crop loan from 
one vrcdir agency aad a siibsequeut lcrm loan rrom ano~lier credit agency 
~ h c n  ~ h c  nlong;lge or charge i t1  relaiiolt ro [he subscqucnr Ierm lo:m shall 
Ilnvc. priority over the moi-tg:Igc or charge in relnrion to thc crop loan 
provided tlir morlgigc or cllargt in rcl:~rion ro such term Ion11 was esecii~cd 
will) the k~iolvledge and consent of Ihc crcdit agency providi~y the crop 
loan. 

6. (1) Notwil11st;mding ;!nylhing contained in any other la\\, lor the htortpagc 

lime being in forcc. an ngriculrurisr who seeks to obtain financial nssisrnncr "'Id chnrgu 
011 land ill 

from a credit agency Tor currying o u ~  any ;~gricui~ural purpose sbnll. by n T~vclur r l r ~  
dcslaration sub~niltcd in such form imd in  sucli illnnoer nr niny be z ~ $ ~  
prcscribud, morrgage or charge  he land ownc~l by tiim as security for such Liczlxatio~~. 
Iinnncinl assistance. 



Kccovcry of 
ducs or u 
crcdit agcncy 
as an am-ur 
or land 
W~'C1IUC. 

Polvcr LO 

niakc rules. 

[Wcst Ucn. Act XXXIV of 1973.1 i 

(2) Nolwirhslanding any~liing conraincd in the RegisIration Act, 
1908, a mortgage or  charge executed by on agriculturisr dirough the 
decl;lralion ulade under sub-seclion (1) shall bc dccrned to have been drily 
rcgis~ered in accordance wirh  he provisions or rhc said Acl wirl~ effecl 
from the dale on which such mortgage or charge was exccuted provided 
that [he credit agency shall fonvard, wirhin such time and i n  such manner 
as may be prescribed. a copy of h e  decl~alian whereby  be mortgagc or 
charge was executed. to the Regisrering Officer within the local limits of 
whose jurisdiction  he whole or any part of [he propcrly nlongaged or 
charged is  situate and [he Registering Officer shall file the said copy in his 
Book No. I pfcscribed under section 51 of the said ACI. 

(3) For thc removal ofdoubrs i t  is hereby declared lhiit no duly under 
the Indian Slarnp Acr, 1899 or fee undcr the Regismtion ACI, 1908 shall 
bc payable on a decl.mrion rekrred 10 in this section. 

7. Any amount due from an agricul~urisr towards the financial 
assislance given 10 him by any credir agcncy shall be recoverable as an 
nrrcnr of land revenue undcr lhe Dengal Public Denlarids Recovery Act, 
1913. 

8. Wr [he purp~ses ofthis Act any reference lo Coun i n  seclion 8 of 
[lie Hindu Minority and Guardianship Act, 1956 shall be construed as 
reFerence to ~ h c  Collec[or and [he appcal against the ordcr of [he Collector 
shall lie lo [he Commissioner. 

9. It is hereby declared that nothing cantaincd i n  sccrion 14M of lhe 
W e s ~  BengaI Lnnd Reforms ACI, 1955, shall apply lo any land owned as 
a ra i~~ar by a credir agcncy. 

10. (1) The State Government may, by narification in the OficirrI 
GUZCI I~ ,  make rules for canying out the purposes of this Act. 

(2) Inpadicularand wilhout prejudice to thc gcnerali~y of ~heforcgoing 
powers, such rules may provide for all or any of the rollowing ntatrers, 
namely:- 

(a)  he form and manncr of submilring declaration under sub- 
section {I) of section h; 

(b) rhe limc wirhin which and thc manner in which rhccopy of the 
declararion referred to in sub-sccrion (2) of section 6 shall be 
forwarded lo the Rcgislering Officer; 

(c) any olher rnallcr w hich may be or is required to be prescribed. 

West Bcn. : . 
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